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A short question raised h this Originai ApiicaIion 

is that whether the reiectjon of the 	rinon eif the 2 

;ant h r coDa -ni e ap:nntm en t 	reainahy 

sported ith niterc or noL 	the aj;ant Claflenges 

Anexure-A; 7 orderthed 2 1 .0%07b; whtch the Screening 

ConimUtee. 	conunsinc ot three Sr. caie Othc.crs 	Or 

recom menUahon o t the apph cah on ror cnmpassmnat e 

apomimcnt nas relected the claim of the 1 apphcmit on the 

troujid th a 	Lre wa no adnnss bte docwpcut provhig the 

passmg 

 

	

of 	C]ass by the applicant, 

7. 	The short facts upon wJucfl the applicants have 

filed this Original Application are as follows. The husband. of 

the I 	apIicant and the father of the 2 applicant, one Late 

Bh.agaban Rout, 	wa vori 	twder the Rcporident S 	as 

A elan Or. 11 'vVhile 	e same empJoee wa working he died 

n 	harne on 	to U' -17 T1iereaitr 	on producim 	of the. 

uecess;3r" 'iiii1ifltc 	.h 	;ie 	i': Fe.lIi-' i ed 



U 

fli 1u under the dvin m ariie:s scheme on 

coa.ssion.ate Rround.. H owevec. thai wac not considered and, 

the 	applicant wa. called, upon to attend the screening test 

hch she had not nt ended and subsequently the 2r applicant 

became n.ii or and ted another apphcat'on which was not 

coiisde.red in tnn e 	I h apiica:n approached tins Jnbunai mi 

hLmg (IA No. 1 SITS. Ann.exure.-.AI 10 order cit. 01 .0.06 of 

AMCOhs 	 ... i.•-, )i -' fl O.4fld reaus 	& ij& rvs. - 

'lleard 	Mr. N.R. 	Routray, Ld. 
Counsel appearn, for the applicant and Mr. C.R. 
Mish.ra, Ld. 	Counsel appearing 	for the 
Railways/Respondents and perused the 'materials 
pthced on record 

Facts of the matter is that hri 

13hagaban Rout, husband of applicant No. I and 

father of apphc.ant N o.2 whi .e working as Artisan 
(T1i under Deputy 	IiBf FIectrical Engineer 

Construction), B.hnbaneswar passed away 
wThmeiy on 1 6 O.J97 ieav1n tt , behind.  h i s widow., 

two cons and two &i.anJuiers'ui mndgent condition. 

To over come the sudden joint caused due to the 

death of the o'niy bread earner of the family. IYn, 
27 th. 1 997 the. widow Appl;icant o. ) requested 
OIC ilionttes h r rrovid1n 	i rinpiinent 

on coiiinassionate Rround. 	.fl'ie 
authonhes considering her request, asked to 
appear for .ccreemng test heid on 30.111 .2000, 

20.12.2000 and 31.01.2001. 	Bi.it she did not 
attend the test to take up the lob due to her 

domestic chores. 	Subsequently, she made a 

representation for providing an empJ oyment in 
f\ronr of )mr.con 	 Nn 2) who was then a 

I ovcver on, attaining the age of 18 years 
it has lc:ii 	' 	 : 	cac that the 



IL/ 

rc;\,raj)cc  tor provlumg cmjioynicnt in fhvou.r of 
Applicant. No.2 	is under consideration and 
necessary instruction has been issued to fnahze 
the mater as early as possible, 

In \T]\V of tie 1JJ'fl') - I . aak ie by the 
Respondents that the grievance ter providing 

1loit assistance in tavour of the Applicant 
No, 2 ;s under active cons erahon there i no 
need. tor mterlerencc at tIns tage except directing 
the R espondent No.5 to limiiise the case within 
two inonth from the date-, of , 	nnujijcation of 
this order. 	is so ordered, 

In the result, this OA stands disposed 
of with the observation and direction made above 
There shall be no order as to Co. 

In compliance with the above, direction, the present impugned 

order has beel. j)assecl by the i..es'poiidents, 

3. Assailing the present ordeT in Annexuj-e-AJ] 7 

the Ld. Counsel for the applicant submits that the rejection of 

the application of the applicants on the ground. thai. there was no 

evidence orniaterial to prove the passing of 8 Class by the 

2' applicant is without ven.ticat.ion of the facts and witnout 

considering the ongina.i doeun.ents which the applicants 

produced befire 'the  authorities. When the 0. A once came 

bethrc tins Tribunal on 21.04.08 tins Tribunal passed the 

foil owmg order: 

rt.$i N 11< Rotrr\ I 4J (OuT)5& ipjear or 
1 	1 	 e n i ,iiatena t 



estahlis.h that the applicant had passed Class 8" standard 
V 1ft 	 - 	U'U& P u m LOfl'JULJdtiOfl for getting  
appointment on compassion.te ground. In 'pport of his 
claim he has hEed ce'rtam documents at Amiexure-A118 
and Anneure k/23 and some of these documents are 
part of the records of the Schoot which according to the 
R sp idcnk ias noi-luiib. 	at this 	point of 
time. I ne u 	' 	applicallt ',UJ 901 It:s tOaA t; e 
rejection of' req ucst l u: appointment on compassionate 
1,uud is ued oru on one trriund i.e foe 	ess  

We Moss 8 th 
j)as 	iotftdte VIOS u doubt. t,'tk to 

various documents now hcd with his rejoinder he claims 
that there shouki he no doubt about the educationai 
qua]iticaton of he applicant and he deserves to be 
considered being one of the eligible candidates for 
compassionate appointment 

MT. BR, Patnak, U. Counsel appears for 
the iespondents and submits that the documents and the 
averments made in the rejoinder were not part of the 
Original application and hence these documents would 
reuire scnitm; at their end. 

Smee 1he entre case hmges on one issue 
the genuineness of the educational qua] i fication of the 

apphcant., it wuki he hnr to ahow the Respondents to 
re-verify this aspect rn the hght of the avepnoits made rn 
the 	owder as well as the donments produced along 
wilh he reoinder. The Respondc'nt:s are therefore given 
opportunity of doing so wth.n a period of one month and. 
appnse the 'I'nhu:nai about the outcome 	of this 
c;ammatioipscrurm\;Ive'n tic ation of these documents 
'irougli their aceiieies. List ttns case on 26.06.200. 

4 Q, of this order be handed over to Ld. 
( .oun:set appearuig tor both the parties' 



4. In spite of the that order and. even after a fw.Ther 

e.xtendon 

 

of time the matter has not been verified properly by the 

Respondents 	H owever. 	l espondwt No.9, the President of 

Amniteswar U cha. B idyapat ha, under whose management the Schoo 

in which the 2 applicant completed 8 Class, appeared before this 

Tnbunal today and produced afl the  dopnts for veiitcation by this 

Tnbunal in the presence of hohl the ounset appeanng on either 

side and the Counsel appearing for the 9 Respondent this Tnbunal 

had perused theA. dnus:sin Register 	No. I and Mark sheet of 

the nd School. The penial of the ahrve documents by the Tnbunaj 

s k.)ected by the Conn.sei ap)eanng for the Respondents on the 

ground., that the H cad M aster is keeping the records of the School. 
..., 	- 	I 	" 	- 	 -- 	I 	- 	. 	 - 	- 	- 

	' 
- ;urtrier the Connse.1 surmuts uiat as tne inspecior, so uirected t; the 

Screening Committee., has given the yen tication report about the 

w-istenee of t be Scliocd, 	the j)eflJSal of the dccumen.ts; by the 

Tn bunal s not acccptaNe 	Accordingly, the Courisel for the 

Respondents submits that the reiection of the claim ot the app]:icant 

justifiable as there was no material before the C om:nuttee to consider 

the chum 4 the iophc-int 

''MUg I 	' t 	i3'-.t 	ii irng 

for the par ics 	penising the records, this rthuiaJ see that 

admittectiv the fauer of the 2 n applicant and the husiand of the I 

apphcaifl was a permanent employee and he died in harness, The 

other .......... 	 . ..-...•-..-) 	,.... 	.3 	. 1riL. 	ariu. 	itut !&n. u i 1t)1 u1 'st)uiCu.. 	v 	 garu to 
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apilicant s cdueationai qualificatim of passing of S Class by the 2 

pPhcanL tws T-nbitmall ii ad already considered the objections raised 

h 	the . 	 apeani10V Inc Rt 'nrindtiits- Rai 	rs 3 low ever 

this Tnbuna 	Inne:cii; lo venfv the records now produced by the 

9 Respondent though he Respondent- Raiiwa s arc not in a position 

to 	the order of ins rWuna passed on. 2 L 04 	The Cou.nsei 

- 	 .- 	 - 	 -i. 	 - 1U 	the \C)OflutflL'. 	%i. tV'. -Uk4 (1145 	it4 	no iii'&flhuOi1 

re.arding t bat. 

6 	in the above eircunsh-mccs, on perusmg the 

Ntiniissicti J e' 'Jer and the ' 	i t though '° prodik C 

ft 	a memo before this Tn.huiiaL, this rihunal is satisfied with 

the claim of the 	 that he had completed 8 Class in 

An rutes'rar 	ba 	 wd ii(i it'4:n1 a\virdcc rh.e ni;,mks  

ittt T-O 	 -. 	 &V4. 0 UU_ LJAfl4.,h1T' 

Trtbwiat perused have been duty co wit ersiiied. and attested by 

the In spector o I chooIJapur Circuhe i npur. This Tribunu.! is 

not douhimg the sgnathre ndsea ot the Inspector. If so, this 

l'nbunat is fuliy justifed b perusing the above documents, 

,n die nas 	n the ano 	doculnenks Hils Wu(1 ii is satis fied  

that the documents produced by the 	applicanw regarding his 

quah.hcation are genuiiw 1 V v", on ihe tintmgs enhod 

-- 	 -...-,. 	 __...- 	 . 	.. 
i 	

-, 	i: 	... - We iS iiJRipi1', 	 S 
, 	
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directed to reconsider the apphcation afresh and pass 

	

r 011 1C 1 ro 	jons u I iug to the 

i 	 -1r, (lt 	It 	iT0Ijr)t\ i(lj' ( \ is 

6~) 



W. Ltf 	 rUifl2 

Rei'&iident 6 	&' 	i 	;oi1u&r 	Iie et,re nnxeria afre;;h 

and pass approprialc iur&lers 'v t$un a reaiincib.e 	t n 	, ;i$ 	ally 

rate 'W1h IF 	) dav s of the receipt of the 	co py of tills order., 

There shall be no order as to costs. 

ftc Admson t egister km.I the N1 arkheet, after 

entering in the register of the 1egisrv, are returned back, to the 

Reondet N'9. 

Mf\iBF1R (.3') 


